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Wild Life (Stock Declaration) Rules, 
1974. 

[Placed in Library. See No. LT 8961/ 
75 for i and ii]. 

I.Annual Report and Audited Ac-
counts 1972-73 of the Salar Jung 

Museum Board, Hyderabad, 
H. The Indian Museum  Recruitment 

(Second Amendment) Rules, 1974 
THE DEPUTY MINISTER IN THE 

MINISTRY OF EDUCATION AND 
SOCIAL WELFARE AND IN THE 
DEPARTMENT OF CULTURE (SHRI 
D. P. YADAV); Sir, I beg to lay on the 
Table— 

I. A copy (in English and Hindi) 
of the Annual Report and Audited 
Accounts of the Salar Jung Museum 
Board, Hyderabad, for the year 
1972-73. 
[Placed in Library. See No. LT 8963/ 

75]. 
II. A copy (in English an<j Hindi) 

of the Department of Culture Noti 
fication G.S.R. No. 1335, dated the 
14th December, 1974, publishing the 
Indian Museum Recruitment (Second 
Amendment) Rules, 1974, under 
sub-section (3) of section 15A of 
the  Indian     Museum  Act,     1910. 
[Placed  in   Library.     See  No,  LT 
8965/75] 

REFERENCE TO SUPPLY OF COAL 
FOR THE RAILWAYS 

DR. RAMKRIPAL SINHA (Bihar): 
Sir, the Railways have coal only for three 
days. It is a very serious problem. There 
is a Call Attention Notice. You have 
rejected it. It is a very serious subject. 

MR. CHAIRMAN: Let it be. But we 
have not allowed it. 

CALLING      ATTENTION      TO      A 
MATTER OF URGENT  PUBLIC 

IMPORTANCE 
Recent  disturbances     in the     Jama 
Masjid area, Delhi resulting in loss of 

life and property 
SHRI MOHAMMAD      YUNUS 

SALEEM (Andhra Pradesh); Mr. 
Chairman, I beg to call the attention of 
the Minister of Home Affairs    to 

the recent disturbances in the Jama 
Masjid area, Delhi, resulting in loss of 
life and property. 

THE MINISTER OF STATE IN THE 
MINISTRY OF HCME AFFAIRS (SHRI 
OM MEHTA): Mr. Chairman, Sir, It is a 
matter of deep concern and sorrow that 
12 persons lost their lives and a number 
of persons were injured in the 
disturbances which occurred in the Jama 
Masjid area on February 2, 1975 and on 
February 14, 1975. 

On 2nd when the Zonal    Advisory 
Committee of the DWB was holding a 
meeting presided over by Shri    Shah 
Nawaz Khan, Minister for Wakfs,    it was 
disturbed around 10.30 A.M.    by Shri 
Abdullah Bukhari    and a large number of 
his supporters.   They broke into the    
building, broke up the furniture and tried 
to set   fire    to   the Shamiana.   A 
determined attempt was made to rush 
towards Shri Shah Nawaz Khan who went 
into    an    adjoining room.   It was in 
these   circumstances that Shri    Bukhari    
along    with 87 others was arrested.    
Some members of the crowd managed to 
escape, rushed towards Jama Masjid and 
set afloat rumours that Shri Abdullah 
Bukhari had been shot by the Police.    
Public exhortations wefe made that the 
people should take revenge   against   the 
police.    Soon a large mob    collected 
around Jama Masjid, surrounded the 
Police Po«t, set fire to a police van and 
smashed the doors of the Police Post. 
Attempts were also made to set   fire to 
the building.   Soda Water   bottles, brick-
bats and acid bulbs were thrown into the 
Police    p°st-    The situation further 
deteriorated at the junction of Chawri 
Bazar and Jama Masjid where the mob set 
fire to a DTC bus and to some shops in the 
western side of the mosque.   Large scale 
rioting occurred in the area on the 
western, southern and northern sides   of   
the   mosque. The police were subjected to    
heavy brick batting and gun fire from 
house tops.   When tear gas and lathi 
charge proved ineffective, police opened 
fire and brought the situation under   con-
trol by 1 p. M. It is a matter of   grief that 
nine lives were lost, out of whom 



 

two were victims of argon and the remaining 
six died of bullet injuries including one from a 
12 bore gun. 91 persons including 66 
policemen besides the SP (Central), 
ADM(Central) and Addl. SP (Central) and the 
SDM, Darya Ganj had received injuries. Three 
police vehicles, one DTC bus, 4 private cars, a 
large number of cycles and 23 shops are 
reported to have been damaged in the riots. 
Five cases of rioting, attempt to murder and 
arson etc. were registered. 

Curfew was clamped in the entire affected 
area from 12.15 PJVI. on 2-2-75 to 7.00 A.M. 
on 4-2-75. Night curfew was imposed in 
Sadar Bazar and certain other sensitive areas 
as a precautionary measure. Curfew in the 
affected areas was relaxed from 9.00 A.M.   to   
11.00  A.M.   and  4.00   P.M.   to 
6.0 P.M. on 5th and 6th February. On 
Friday, the 7th, it was relaxed from 8.00 A. M. 
to 10.00 A.M. 12.30 P.M.  to  2.30  P.M.   and     
4.00  P.M.   to 
6.1 P. M. to enable attendance at Friday 
prayer in Jama Masjid. 

On 7th February some sections of the 
crowd while returning from prayers at Jama 
Masjid demonstrated before the police force, 
went round in procession and indulged in 
stone-throwing at a few places. Attempts were 
also made to snatch rifles from a couple of 
constables. Two policemen were injured. 

On 8th February curfew was continued with 
relaxation from 8.00 A.M. to 10.00 A. M. and 
4.00 to 6.00 P. M. On 9th and 10th February if 
was relaxed between 8.00 A.M. and 12.00 
NOON and between 3.00 P.M. and 6.00 P.M. in 
areas around Jama Masjid and in the rest of 
the affected areas curfew was continued only 
from 10.00 P. M. to 6.00 A. M. From 11th 
February onwards curfew was imposed only 
from 6.00 P.M. to 8.00 A.M. 

At about 1.30 P. M. on the 14th February 
about 800 persons returning from the prayers 
started brickbatting at the police Post at Jama 
Masjid and also hurled crackers at the police. 
Despite repeated appeals from the police to 
disperse, the mob   continued 

to be violent and brick-batting was intensified. 
A section of the mob also indulged in arson. 
Police had to fire tear gas shells at different 
places to disperse the mob. Seven persons who 
got trapped in' a restaurant set on lire by 
miscreants and received burn injuries. They 
were rescued by the police and Fire Brigade 
had removed to a nearby hospital. Three 
persons have succumbed to their injuries. The 
fire was brought under control immediately 
but in the meanwhile three shopB had sufferred 
damage. 28 policemen including one DSP 
were injured owing to brick-batting. The 
condition of six is reported to be serious. 
Round the Clock curfew was reim-posed from 
2.30 P. M. on the 14th to be in force till 12.00 
NOON on the 18th February. It was relaxed 
from 3.00 P. M. to 5.00 p. M. on 16th and 800 
A.M. to 10.00 A.M. and 4.00 P.M. to 6.00 A.M. 
on 17th and 18th February. 68 persons have 
been arrested in connection with the day's 
incidents. Police patrolling in the area 
continues. 681 persons have so far been 
arrested. 

An amount of Rs. 88,000 has been 
sanctioned towards relief of the families of the 
deceased and seriously injured persons (@ Rs. 
5,000 per family of deceased and Rs. 1,000 
per injured). Rs. 59,000 have so far been 
disbursed. The remaining persons who have 
been sanctioned relief have yet to come to 
receive the    amount. 

Several eminent leaders of Delhi including 
Shri Khurshed Ahmed Khan Member 
Parliament, Shri Mir Mustaq Ahmed, 
Chairman, Delhi Metropolitan Council, Pir 
Zamin Nizami. Sahebzada Mustahasin 
Farooqui, Prof. Mohammed Hussain, Vice-
Chancellor of Jamia Millia and the Chairman 
Delhi Wakf Board have persuaded Delhi 
Wakf Board and Shri Abdullah Bukhari to 
refer their dispute to arbitration by Shri 
Mohammed Shaft Qureshi, Minister of State 
for Railways. Shri Qureshi has also agreed to 
arbitrate. 

Shri Abdullah Bukhari has expressed his 
anguish at the serious and unpleasant 
incidents which took place on 2nd February 
and thereafter   and has 
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fShri Om Mehta] 
given an assurance that he would cooperate 
with the authorities in restoring normalcy and 
miantaining peace in the area. Shri Bukhari 
has been released from detention. 

I appeal to the Hon'ble Members of the 
House and leaders of public opinion to 
cooperate in promoting an atmosphere of 
cordiality, understanding and peace. 

SHRI MOHAMMAD YUNUS SALEEM: 
Mr. Chairman, Sir, this unfortunate incident 
which took place on the 2nd February, 1975 
has got two aspects: firstly, the question of Mr. 
Abdullah Bukhari to be appointed the Imam of 
Jama Masjid. Sir, this is a dispute between the 
Delhi Muslim Wakf Board and Mr. Abdullah 
Bukhari and his father. Therefore, we are not 
much concerned with that dispute. I am glad to 
hear that my friend. Mr. Qureshi has agreed to 
arbitrate between the Wakf Board and Mr. 
Abdullah Bukhari and we hope that good 
result would comt out. But, Sir so far as the 
unfortunate incident which took place on the 
2nd February, 1975 is concerned) it has got 
very serious repercussions. It is not an incident 
which took place all of a sudden. It was 
reported in the press and it was known to 
people that Mr. Abdullah Bukhari was making 
furious, provocative speeches in the mosqu at 
the time of prayers. On the 2nd February when 
this incident took place, in Bachchon ka ghar, 
which is situated in Darya Ganj about three 
furlongs from the Jama Masjid, as has been 
stated by the hon. Minister, Gen. Shah Nawaz 
Khan was to preside over a function to 
inaugurate the working of the Zonal 
Committee of the Muslim Wakf Board. Sir, it 
has come in the papers that on that day from 7 
O'Clock .in the morning, furious speeches 
were made on the loudspeaker from the 
mosque, provoking the people and inducing 
them to go in a procession to Bachchon ka 
Ghar from Jama Masjid which, as I said, is 
three of four    furlongs; from    Jama 

Masjid. When breach of peace was ap-
prehended, when threatening letters were 
received by the Wakf Board and when the 
conduct of the supporters of the Imam was 
suspicious, I want to know from the Minister 
why no action was taken to stop the procession, 
the rowdy procession which was shouting 
slogans like "Gen. Shah Nawaz mur-dabad" 
and so on and so forth? When the procession 
starts from Jama " Masjid, it has to pass through 
the main road to reach Bachchon ka' Ghar. Sir, I 
still feel that if the procession had been stopped 
there when it became rowdy and they were rais-
ing objectioable slogans, the incident could 
have been avoided. What happened? 

[MR. DEPUTY CHAIRMAN in the 
Chair]. 

When this procession led by Imam Abdullah 
reached Bachchon ka Ghar, the iron gate of 
Bachchon ka Ghar was locked. And the 
members of this mob, of this unlawful 
assembly, forcibly, broke the iron gate and 
entered the compound of Bachchon ka Ghar. 
Sir, it has been reported, and it is admitted by 
the Minister himself, that police was already 
posted there because there was apprehension 
of breach of peace. The police did not take any 
action. In spite of the fact that the iron gate 
was broken, no action was taken. These people 
were permitted to enter the compound 
forcibly. They smashed the Shamiana and 
broke the furniture belonging to the orphanage 
with the result that at the instance of certain 
persons, Gen. Shah Nawas Khan had to take 
shelter in an adjoining room. And the doors of 
the room were broken and damaged. 

Then, of cource, the Imam and others were 
arrested. From the Bachom ka Ghar these 
peaple went back to Jama Masjid and started 
making provocative speeches stating that the 
Imam had been arrested and h'e had been 
badly beaten by the Police in order to provoke 
the people. I want to know from the hon. 
Minister    why action was not    taken 
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and why these people were not stopped 
when they were proceeding towards Jama 
Masjid from Bachon Ka Ghar and why 
section 144 wa3 not imposed and why 
they had not been declared as members 
belonging to unlawful assembly when 
their behaviour was  objectionable and 
unlawful. 

I have myself visited the spot and I saw 
marks of several bullets at the gate of 
Jama Masjid where people have been 
arrested and killed. Many innocent people 
who were not taking part and who were 
only sitting in their houses or carrying on 
their normal business were killed. A girl 
student who belonged to the Delhi College 
and who was about 14 or 15 years was 
sitting in her house. She was shot by the 
Police. If people whose behaviour was 
objectionable and who were rowdies and 
unlawful wefe fired upon by the Police. I 
can understand that, because then there 
would have been some justification for 
that. But what was the justification for 
killing people who were in the lanes and 
who were in their houses and who were 
innocent? j would like to ask the hon. 
Minister what was the justification for 
killing peaceful people? Then, as has been 
stated by the Minister at the western side 
of Jama Masjid adjacent to the mosque, 
20 shops, except one, all belonging to 
Muslims have been totally burnt down. 
This is unimaginable. Members of the 
Muslim community setting fire to the 
shops adjacent to the mosque deliberately 
and damaging the mosque building—this 
is unimaginable. I want to know from the 
hon. Minister whether he has got any 
information that some other mischief-
mongers had a hand in the burning of 
these shops. This fact has not only been 
reported in several newspapers, but 
certain suggestions have also been given. I 
now read a quotation from the SECULAR 
DEMOCRACY which is edited by Mrs. 
Subh-dra Joshi, who is a Member of 
Parliament. This is very significant and I 
want to know from the Minister what 
action has be'en taken by the Home 
Minister and what is the progress of 

the inquiry in this regard. This Is the 
quotation: 

Not to be left behind, the RSS cadres 
attempted to fish in the troubled 
waters. Though prompt police action 
avoided a communal flareup, the 
authorities are baffled by the fact that 
some shops owned by Muslims located 
behind Jama Masjid, facing Chawri 
Bazaar were mysteriously burnt down. 
A Jan Sangh Municipal Councillor is 
alleged to have not only stopped the 
Fire Brigade from reaching the scene, 
but goaded miscreants to indulge in 
incendiarism. Incidentally, a meeting 
of RSS cadres was under way on 
February 2 morning in the nearby 
Charkhewalan. 
This is a very serious allegation which 

has appeared in this magazine. I would 
like to know from the Minister what is 
the result of the inquiry. If no inquiry has 
been made why it was not made? 

When I visited this spot and entered the 
mosque, I saw to my surprise that several 
members belonging to the Jan Sangh were 
sitting along with the son of the Imam and 
conspiring together. I saw Shri Kanwarlal 
Gupta and Shri Anwar Dehlvi. What was 
the conspiracy going on inside the 
mosque? What business had they there? 
This is a very serious matter. What 
happened there? What happened on the 
14th? Certain communal organisations, 
taking advantage of the situation, Sir, 
were distributing black boards to the 
people and persuaded them to go to the 
mosque under the pretext of offering 
prayers and provoked the people there 
with the result that the Jamia Hotel, which 
belonged to a Muslim, was burnt, Sir, two 
innocent persons who had taken shelter in 
that hotel were also burnt to ashes. Sir, 
this hotel belonged to a Muslim, Sir, I 
want a clarification 0n these points. 

Sir, I want to quote one more line from 
the same magazine to which I want to 
draw the attention of the honourable 
Minister. 



 

MR. DEPUTY CHAIRMAN: No. Mr. 
Saleem, you will have to wind up now. 

SH"RI RABI RAY (Orissa): Six, how 
much time will he take? 

SHRI MOHAMMAD YUNUS 
SALEEM: Before these incidents took 
place, provocative and objectionable 
articles were being published in the 
organs belonging to different communal 
organisations and the Government was 
sleeping over them without taking any 
action at all. Sir, I am quoting from the 
same magazine 

MR. DEPUTY CHAIRMAN: Mr. 
Saleem, you will have to wind up. 

SHRI MOHAMMAD YUNUS SA-
LEEM: I will finish in a minute. 

MR.   DEPUTY   CHAIRMAN; Then 
do not start quoting. If    you start 
quoting from magazines,     you will 
take more time. 

SHRI MOHAMMAD     YUNUS 
SALEEM:   I quote from    the    same 
magazine: 

"Muslim League organs like the 
Mustaqueem and Mushaihada have 
been publishing the speeches of the 
Imam, blowing them out of all 
proportions. The J ana Sangh 
mouthpiece. "The Mother land" had 
also picked up the Imam's speeches 
and used them as a convenient stick to 
beat the Government with". 

Sir, this clearly shows that all the 
communal organisations have joined 
Hands and it is they who are responsible 
for bringing about this situation. 
Everybody is shedding crocodile tears. 
Even the statements of Shri Jayaprakash 
Narayan show that he has become 
sympathiser of the Muslim community. 

So many persons have been killed and 
much property has been destroyed and 
burnt by these people. But nobody came 
out to condemn the incidents On the 
contrary, every body .wants to exploit 
and politicalise the issue, 

DR. RAMKRIPAL SINHA (Bihar): 
Does the RSS control the Muslim 
mosques  and  the  Jama  Masjid? 

SHRI OM MEHTA: Sir, this is a very 
unfortunate incident as I said in the 
beginning of my statement and I would 
like to request the honourable Members 
to discuss this issue with a Very cool 
mind. 

SHRI   HAMID   ALI      SCHAMNAD 
(Kerala):   There  is     no     communal 
issue at all in this.   It is between the 

police  and  Muslims  there   .... 
(Interruptions) 

SHRI MONORANJAN ROY (West 
Bangal): Many innocent persons have 
been killed. 

SHRI A. K. A. ABDUL SAMAD 
(Tamil Nadu); Sir, I think he is inviting 
trouble. 
SHRI MONORANJAN ROY;     One 
Miss Farida    was  shot  and  injured 
inside her house   .   .   . (Inerruptions) 

SHRI HAMID ALI SCHAMNAD: 
There is no communal issue at all .. 

MR. DEPUTY    CHAIRMAN: Mr. 
Schammad, you will have your turn, 
and your party will have its turn. 
Please sit down. 

SHRI      MOHAMMAD YUNUS 
SALEM: I want clarifications on all the 
points. 

MR. DEPUTY CHAIRMAN; Now, 
Mr. Om Mehta has the floor. 

SHRI OM MEHTA: Sir, in my reply to 
the Calling Attention motion, I have 
refarred to all there matters. The first 
point which has been raised by my friend, 
Shri Saleem, is that from the morning of 
that day Shri Abdullah Bukhari was 
provoking the people and no action was 
taken. Sir, it is right that Mr. Abdullah 
Bukhari wa3 collecting the people from 
the very morning.of that day. But, at ihe 
same time. Sir, the information that was 
conveyed to us by the President of the 
Wakf Board was that they might not 
indulge in any unlawful activities and yet 
we had taken certain precautions in the 
Bachchon Ka Ghar which is an orphanage 
where the  ojrphan  students  live.    We  
had 

147        Calling Attention       [ RAJYA SABHA ] to a matter of        148 
urgznz public importance 



149 Calling Attention        [ 1» FEB.  1975 ] to a matter of         150 
urgent public importance 

taken certain precautions. But we never 
thought that they would indulge in such sort 
of unlawful activities which included 
entering into the building, attacking Mr. Shah 
Nawaz Khan, when he had to be taken inside 
a room and the doors had to be closed. So we 
thought that they might have a peaceful de-
monstration and disperse. If We had stopped 
them or taken any action when they started 
from Jama Masjid, we would have been 
accused of using excessive force and 
stopping a peaceful procession. And we 
never wanted to be accused of that. 

As you know, Jama Masjid is ia very 
congested area. It is full of lanes and bye-
lanes, where even sometimes the rays of the 
sun do not penetrate. So in these lanes when 
the people were attacked, they entered the 
houses. The police tried to stop them. But the 
number was large—600 or 700—and most of 
them were having 'lathis' and other things. So 
they tried to enter 'Bachhon Ka Ghar' and 
damaged the furniture. After that, immediately 
to stop them from returning to Jama Masjid 
was not possible because there were so many 
lanes and bye-lanes. The police could arrest 
only 87 or something like that— not all of 
them. Some of them returned to Jama Masjid. 
In Jama Masjid, over a public addressing 
system which is fitted there, they asked the 
people to rise and do all sort of things, so that 
this was a battle between the police and them. 
Even in normal days when we go to that area, 
passing between those lanes in the bazar is not 
possible. Immediately a large crowed gathered 
and they attacked the police force. 

About the girl which was mentioned by my 
hon. friend as having been killed on the third 
floor, she herself while she was in the market 
place, and also.    Sir    .   .   . 

stf   TSWTTTiror   (^fTT   SRTST)   : STRo 
rr?fo rr?To ^r?ff ^   jfrt  fe*TT ? 

SHRI OM MEHTA: Why should he put 
words in my mouth? (Interruptions) 

MR. DEPUTY CHAIRMAN: Mr. Om 
Mehta would say he wants to eay   .   .   . 

{Interruptions) 
SHRI OM MEHTA: He himself 

said that he went into the Jama Mas 
jid and he saw certain people. How- 
can I contradict him? ____  

(Interruptions) 
About the twenty shops which have 

been burnt by the miscreants, the matter 
is under further investigation. We are 
trying to find who the persons are, who 
set these shops on fire. We will try and 
take action when we are able to find 
them. 

MR. DEPUTY CHAIRMAN: Mr. 
Mathur. 
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MR. DEPUTY CHAIRMAN: Have you 

finished Mr. Om Mehta? 
SHRI OM MEHTA: I will reply a few more 

points, Sir. We are trying to normalize the 
position and now Mr. Shafi Qureshi has been 
very kind enough to lend 'his services in this 
difficult task because, I don't think it is a very 
easy task. The Government does not come into 
the picture. This is a dispute between the Wakf 
Board and the Imam whether he should be 
Imam or he should not be. This is for the 
Muslims and the Wakf Board to decide. Who 
are we to interfere? And we do not want to 
interfere. 

DR. RAMKRIPAL SINHA; Why did you 
mention in the statement that Mr. Shafi Qureshi 
was a mediator? 

MR. DEPUTY CHAIRMAN: Anybody can 
be a mediator. 

SHRI OM MEHTA; I mentioned this thing 
because in this dispute, all this law and order 
problem has arisen. All this problem has arisen 
from that dispute. There was a dispute and so 
they went to atta'ck Mr. Shah Nawaz Khan, 
and this law and order problem has arisen. 

 



 

DR. Z. A. AHMAD (Uttar Pradesh): Sir, I 
want to state that we are all agreed that it has 
been a very unfortunate, an extremely 
unfortunate, development because a purely 
religious matter which concerns one parti-" 
cular community has been drawn into the 
arena of politics and people have tried to take 
advantage of the situation to further their own 
politics for their own political conflicts. 

The trouble started with the attack on the 
Wakf Board meeting and that attack was very 
reprehensible, highly reprehensible. The thing 
could have been settled in a democratic 
manner and there could have been a demons-
tration. But, to go inside, attack the meeting 
and get hold of certain individuals and try to 
assault them was highly reprehensible. On 
that, Ithink) we are all agreed and we should 
all agree. 

Then the developments that follow^ ed, I 
think panicky developments were the sudden 
arrest of Mr. Abdullah Bukhari under 
M.I.S.A., shooting, lathi charge, arson and all 
that. I think that could have been avoided if the 
police had exercised more restraint. I do not 
think it was absolutely necessary to arrest 
Imam Abdullah Bukhari under the M.I.S.A. 
Whatever 

may have been the provocations from his side, I 
thing a more tactful approach could have been 
adopted because after all these religious 
questions are very sensitive questions and    on 
these  matters  there  are  people  who get 
emotionally worked up.  Well,  if there was an 
Imam, he was working as an Imam and when he 
is suddenly arrested  under the M.I.S.A., I think, 
that could cause provocation.    When that 
provocation was caused, then the law and order 
had to be maintained, firm action had to be taken 
and shooting had to be resorted to but all these 
things could have been avoided. Our party's 
position is that all this could have been avoided 
if it had been realised that it is a    senitive    
question which rouses the feelings of the Muslim 
community and creates all sorts of problems. The 
question of religion would  come  in and the  
question of religious practices    would    come    
in. Therefore, this could have been avoided. 
And, I think, in future such things should be 
avoided. 

Now, the basic question according to me is 
the problem of Imamat, that is to say, who is 
to be the Imam, who is to be recognised as the 
Imam and this question has not been solved 
and resolved as quickly as it should have 
been. 

SHRI MAHAVIR TYAGI (Uttar Pradesh): 
Has not been recognised so far. 

DR. Z. R. AHMAD: I do not know. I am 
coming to that. It has not been settled finally. 
Steps should have been taken to settle the 
matter finally. Now, the situation is this that 
Mr. Abdullah Bukhari was more or less 
recognised as the Imam in 1973, I think July, 
1973; Dastar-bandi took place, i.e. putting on 
the turban of Imam. 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI SHAH NAWAZ 
KHAN):  Unofficially. 
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iDR. Z. A. AHMAD;   I think some    J 
officials were present there.  I think even 
Government representatives were present 
there when that ceremony of Dastar-bandi  
took place  and I    was told  that  even Mr.  
Fakhruddin    Ali Ahmed was to go* but 
somebody telephoned to him from the 
Wakf Board to say that the matter is 
complicated and  that  he should  not  go  
and   he did not go. I do not know how far 
this is correct but some Dastar-bandi did 
take place. Now, I do not think there was  
big opposition from  the  Imams against 
that Dastar-bandi. The father was invalid, 
the orignal    Imam   was invalid  and  the  
invalid  Imam  could not  lead  the prayers  
and,  therefore according to tradition, his 
son would become  the  Imam.   I   am   
convinced that there is a lot of factionalism 
going on   and  this  Wakf   Board    
property and  its  mis-utilisation   is  the 
whole question. The money is coming from 
Awkaf and the same is heing grabbed by 
this or that Wakf Board. All sorts of things 
are going on and as a result of that this 
development  has  taken place. Now I 
submit    that   in    such things religious 
convention   should he respected.  This  
family     has  been  at that  post    since     
shahjehan.    From father  to  son this has  
gone  on and now  at this late stage to raise    
the question whether in Islam inheritance Is 
allowed, I think, is not quite proper.   It  is  
not  proper  to   raise    this question  at  
this  stage    because    not only the tenets 
of the  religion but the conventions that 
arise or develop on the basis of those tenets 
have also to he respected. 

SHRI HAMID ALI SCHAMNAD: 
Conventions  are  allowed  in  Isl'am. 

DR. Z. A. AHMAD: We allow con-
ventions in Parliament. Everywhere 
conventions are allowed. 

Factional dispute arising out of the 
distribution or mal-distribution of the of 
Awakft I think, should have been settled 
and the Government should have 
intervened impartially, effectively, in 
order to solve that dispute. I am 
convinced that the money of these 
Awkaf—Awkaf is plural of walkf— is  
mismanaged  and  misappropriated. 

SHRI B. V. ABDULLA KOYA: 
(Kerala): It is the duty of the Wakf Board 
to see that malpractices in the wakf 
money is not there. 

DR. Z. A. AHMAD: Wakf Board has 
actually to see that the awkaf function 
properly and the money that comes from 
the awkaf is properly distributed. That is 
the duty' of Ithe Government but the 
Government should not take a partisan 
attitude. I am afraid that there is 
something seriously wrong in the Wakf 
Board functioning in Delhi and the 
Government should go into it, examine it 
and this whole question has to be consi-
dered very seriously. I welcome the 
appointment of Mr. Shafi Qureshi 
because somebody has to give a judg-
ment. 

AN. HON. MEMBER: Why should 
you not be there? 

DR. Z. A. AHMAD: Religious leaders 
should be consulted. I do think that Mr. 
Qureshi will consult the religious leaders, 
take their opinion in regard to the 
conventions, tenets of the religion 
concerned and then come to a 
conclusion, 

DR. RAMKRIPAL SINHA; Why was 
the name iof Sheikh Abdullah brought 
in? 

DR. Z. A. AHMAD; That I do not 
know but what I was saying is that an 
amicable settlement should be our aim. 
We should not try to exaggerate. We 
should try to normalise the situation and I 
do think that some elements have tried to 
exploit the situation. In our political set 
up every situation is exploited. So, why 
not exploit this situation? I do not accuse 
any individual or any party but generally 
speaking, communal-minded people from 
this side or that side would surely exploit 
such explosive situations. 

SHRI B. V. ABDULLA KOYA: But 
your Congress people are themselves 
responsible for creating such a situation 
and not others who are taking advantage 
of the situation. 

MR. DEPUTY CHAIRMAN: You ask 
the Home Minister when you are called. 
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DR. Z. A. AHMAD: My point is, our 
attempt should be to normalise the situation. I 
welcome the appointment of Mr. Shaft 
Qureshi. Further I would say that police 
excesses and burning of shops should be gone 
into. It is a serious matter that the shops near 
the Jama Masjid were burnt. Police excesses 
should be examined and there should be more 
compensation given, particularly in case of 
firing, firing at random. Why this was resorted 
to? Excessive use of force should be examined 
s° that people could learn for the future. We 
should establish certain conventions. Every 
incident in which the police fires or resorts to 
excessive force should be examined. We want 
to establish norms in that respect also, norms 
of behaviour of police. And about 
compensation, I think more relief should be 
given to those innocent people who have been 
killed. Mr. Mohd. Shaft Qureshi should apply 
his mind as quickly as possible and all of us 
should combine in normalising the situation in   
that   area. 

SHRI OM MEHTA; Sir, I am grateful for 
all the suggestions made. Efforts of the 
Government are to create tlhe normal situation 
there and we feel, Sir, the release of Imam 
will lead to that. And I want to say that this 
misgiving is there that the Government has 
appointed Shri Mohd. Shaft Qureshi, but the 
Government has nothing to do with it. It was 
the Naib Imam of Jama Masjid, Abdul 
Bakhari, and some more religious leaders 
whose names I mentioned in the statement, 
and also the Wakf Board—they are the party 
to it—all of whom agreed with his coming 
into the field and they appointed him. After 
that, they informed us that they wanted to do 
it. We said anybody who comes before us for 
peace is all jright—the government policy is 
always to promote peaceful conditions. And, 
Sir, about the inquiry we feel that at this stage 
it would not be of any purpose unless 
normally is restored in that area. 

SHRI SHYAMLAL GUPTA (Bihar); After 
all these speeches, I won't have much to say, 
but there are one or two points. On the 
appointment of Mr. Qureshi, being a member 
of the Ministerial rank here, he will certainly 
bring round the Imam to the Congress fold 
who is against the Congress at the moment, bu 

 
He is a Muslim, and just because he is 
Minister, he does not cease to be a Muslim. 
The Government has nothing to do with it. 

DR K. MATHEW" KURIAN (Kerala); Mr. 
Deputy Chairman, Si' I had the opportunity to 
visit the Jama Masjid area after the distur-
bances along with Shri Monoranjan Roy,   a  
Member   of  this  House,   and 
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[Dr. K. Mathew Kurian] lour Members of the 
Lok, Sabha be-     1 longing to jny Party.  Sir, we    
made certain on-the-spot inquiries into various 
reports, and I must confess that unfortunately 
Shri Om Mehta's state,-ment is a figment of 
imagination by the police and it is complete 
falsehood written out by his police officials and 
unfortunately    Mr.    Om   Mehta   has come out 
with that. I must say,   Mr, Deputy  Chairman,   
most   of   us    are agreed, except some Members 
of the ruling party, as to what happened in the 
Jama Masjid is not    a communal riot; it has 
nothing to do with com-munalism. It is, on the 
other hand, a problem created by the wrong 
attitude of  the   Congress  Government,   Delhi 
Administration  and  the  police.     Sir, there  has 
been  an  attempt  by     the ruling  party  to   use  
the  Wakf     for political     bargaining     and     
political manipulation. This is the root of the 
whole trouble.     Till the Imam    was supporting 
the Congress Party,  there was no trouble but the 
moment    he went against    the    Congress    
Party, trouble started.    When the Imam was 
helping  the  Congress Party,   he  was sent  to  
the  Soviet  Union;  his  pamphlets and leaflets on 
family planning were   distributed  through  
aeroplanes with great gusto.    All that was done 
by the ruling Party so long  as     be supported 
them. 

I would like to read out a small portion 
from the "Hindustan Times" of February 10. 
According to the Correspondent, Mr. Ahuja, it 
is stated that the Imamat had passed from 
father to son from the time of Emperor Shah 
Jehan through the Britisk raj and up to date. 
The Imams are known to live with the rulers 
of the day, untill the acting Imam started 
criticising the Government from the portals 
after the Friday prayers. This has been the 
tradition from Shah Jehan. Things were going 
on well till the acting Imam started criticising 
the Congress Government. This is the main 
point. What is reported to have been a simple 
matter of property dispute between the     
Imam of     Jama 

Masjid and the Wakf Board and the 
Government, had been turned by the 
trigger-happy police of Delhi and the 
Delhi Administration into an orgy of 
blood and arson. Curfew has been 
imposed and indiscriminate lathi- 
charge and firing restorted to by the 
police as a punitive method against 
these people--------  

SHRI OM MEHTA:  No. 

DR. K. MATHEW KURIAN: Sir, I 
would also like to refer to the same 
dssue of "Hindustan Times" dated 10th 
February where it is said that the 
acting Imam had made a number of 
demands but two of them were that 
the wages of the staff limited to Rs. 
130 per month be raised by the Wakf 
Board and there were a number of 
other demands. There have been cen- 
tain genuine demands made________  

SHRI SHAH NAWAZ KHAN: Wages 
were increased. 

DR. K. MATHEW KURIAN: What I am 
trying to say is, when there were some genuine 
demands end certain disputes were going on 
instead of solving them, Government wanted 
to use the Wakf Board as a counter for 
political bargaining. 

According to the police reports and the 
reports appearing in the papers, police claimed 
20 rounds of firing. According to our 
investigations on the Jama Masjid gate itself 
there is evidence of 12 rounds of police firing. 
One school boy Fakir Mohammed was killed 
by police firing and there were 7 bullets on his 
body. That makes 19 bullets, and according to 
the information 22 to 25 people died and at 
least 22 bodies were recovered from the 
mortuary. The statement of the hon. Minister 
is false; it js not correct. How could 7 bullets 
kill 22 to 25 people? This is something which 
should be really looked into. 
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Then Mohammed Naeem a    young man of 24-
25 years, who was married only 24 days before, 
was short dead, brutally  at  least     2   to  3     
furlongs away from the area of    disturbancej far 
away from the place of disturbance.   In the 
Jamia hotel people who went into the hotel for     
protection, were bolted in from outside and they 
were rosted by  _fire    by    anti-social elements  
with  the  collusion  of     the . police.   I have 
got evidence with me to prove this.   Miss 
Farida, B.A. student of   the   Delhi  College  
was     brutally buchered by a gang of 4 
policemen. I a*m prepared to prove this before    
a judicial inquiry. 4 police people entered the 
third floor or the second floor— Bhe highest 
floor of the    house—and entered the room of 
this girl and fired at point blank. Mr. Deputy 
Chairman, Sir, there was a time piece in the al>-
mirah; there was a mirror in the al-mirah. These 
were taken away by the policemen.    There was 
a purse    containing    Rs.  337.      That     was 1 
P.M. stolen by the police,  and      the Minister 
comes  here  and    says that this girl had given a 
statement to the police that she was hurt at     the 
market. I have visited this place.      I -produce  
here  the     blood  of  Farida. This is the blood 
of Farida taken from "the top floor of this house, 
and this is the sheet on which she was laid. And 
I am prepared to prove that.   And Mr. 
Monoranjan Roy will agree with me. We  
visited  this place;  we  saw     the place where 
the incident took place. This is the "blood of 
Farida crying for justice from the Government, 
and Mr. Om Mehta should bow his   head    in 
shame for    repeating the    falsehood prepared 
by the police. 

SHRI OM MEHTA:  I will reply. 
AN HON. MEMBER: Some action is 

necessary, not reply. 
DR. K. MATHEW KURIAN: Similarly, in 

a house very close by where "women were 
staying—they had nothing to do with this—
tlhe police broke open the door. Here is a 
piece of the door which was broke open by the 
police. I have got the house number with me. I 
do not want to disclose it because the 
members of fiiat   family 

are afraid that the police would come and 
victimise them if I disclose it. I am prepared 
to give evidence if there is a judicial inquiry. 
Police broke into the house, harassed the 
women shot people, shot young children. All 
that was done. They had been doing looting 
and arson and stealing. I have got one or two 
points more to make. 
According to our investigation, out of a row of 
shops numbers    617    to 638, 20 shops were 
burnt, except one. One shop was left over 
because the anti-social  elements  and  the     
police did not want to trouble that. The fire 
station  which  is     very  close  to the Mosque  
took  full  forty     minutes  to reach the place 
because they were in collusion with the police 
and the antisocial  elements.   Here  is  case  
where the fire engine which was very close by 
did not reach there till 40 minutes after the fire. 
Forty shops are looted. Then after the curfew 
was imposed, the police and the anti-social 
elements went round and looted the shops. The 
total loss estimated is at least Rs.    7 lakhs, 
maybe, much more. And I would like i to name 
some heroes or villains of tine piece—police 
officer,    mamman Sangh, SHO of Chandni 
Mahal Police Station, Jama Masjid. Mamman 
Sangh is  one of the  leaders  of this crime. 
Mamman Sangh should be named. He was 
leading this  group of policemen and  the   anti-
social   elements.   I  can also  name  a  few  
people,   anti-social elements,   if  the  Minister  
agrees    to testify and verify.   Ashok alias   
Pole stays at Kucha Mir Ashique in Cho-wri  
Bazar.      Then   there  are  Ashok Lamba and 
Maddi of    Chowri Bazar near the Bata Shop. I 
can give   you any more names of    antisocial   
elements who have a history of     crime for 
looting and cheating. These     are the people 
who were aiding and helping the policemen in 
doing this business of burning the shops and 
looting the places. And even during the curfew 
hours, these anti-social elements were moving 
freely with the police. I would like to know 
whether this is true. 

Lastly, what is to be done? I would ask the 
Minister to institute an imme- 
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[Dr. K. Mathew Kurian] diate judicial 
inquiry. Nothng short of a judcial inquiry will 
bring to light the facts of the case. You cannot 
put the lid on by this statement. This will go 
on, this will rebound, this will fall back upon 
you, if you do not open the cupboard and let 
the skeletona be brought out. Similarly, there 
should be full compensation paid to the 
families of the dead and the injured, and full 
compensation to those who have lost their pro-
perty in the looting by the police and the 
antisocial elements. Remove the curfew 
immediately. Unless these things are done and 
unless the Congress Government and their 
party remove their hand from the wakfa and 
from the institutions of the religious 
minorities, this problem cannot be solved. I 
would like to know whether he ia prepared, in 
the light of the evidence that I have given— 
clear evidence to contradict his statement, here 
is the blood of the girl girl killed—to have a 
judicial inquiry. The truth will come out if 
there is a judicial inquiry. We are prepared to 
support it. 

SHRI OM MEHTA: I expected something 
better from my friend, Dr. Kurian, but he has 
taken to the habit of floating cock and bull 
stories. He visited that area. I visited that area 
the same day when the firing took place. He 
might have visited it after two or three days. 
But i went there immediately. That is the 
difference. 

DR. K. MATHEW KURIAN: You went to 
the police and when you go to the police you 
cannot get at the truth. 

SHRI OM MEHTA: It is not my opinion. 
There are some Delhi daily papeijS. ^e read 
out from something. I will also read out from 
the editorial of the Hindustan Times which  
says:— 

"There   is,   however,   little   doubt 
that the followers of Syed Abdullah 
Bukhari..." 
SHRI  RABI  RAY:  Which paper? 

SHRI    OM      MEHTA:     Hindustan 
Times. 

 
SHRI OM MEHTA: Just see how they 

twist a thing. 
SHRI MONORANJAN ROY: Did you go 

to Farida's house? Have you seen her father 
dead? 

SHRI OM MEHTA: j_ have visited all the 
lanes. I will read out from a paper. It is not my 
opinion. It ia the opinion of some of the big 
na-tional dailies which are being published 
from Delhi. Because you wanted it I will read 
out what they say:— 

"There is, however, little doubt 
that the followers of Syed 
Abdullah Bukhari were spoiling 
for a fight and were well prepared. 
The wherewithal for committing 
arson was readily at hand and it 
was even alleged that fire arms 
were used against the police. For 
tunately, the trouble was 
contained ____ " 
SHRI B. V. ABDULLAH KOYA: How 

many policemen were injured by fire arms? 
SHRI OM MEHTA: "Fortunately, the 

trouble was contained." (Inter-ruption) Sir, I 
would request them to listen to me. 

MR. DEPUTY CHAIRMAN: Where Dr. 
Mathew Kurian spoke nobody Interrupted 
him. Why do you interrupt him? Even if it is 
very unpleasant to listen you' should not 
interrupt. 

SHRi OM MEHTA: You referred 
to some papers. I am also referring 
to papers. Earlier when I made the 
statement they said it was a police 
statement. Now they are not 
prepared to listen when I am reading 
out from an editorial. It is the edi 
torial from the Hindustan Times 
dated the 4th February. It goes on 
to say:— ' ' 

"Fortunately the trouble was contained 
and, with the clamping down of curfew, the 
situation has been brought under control 
even if it is not cooled. There is need for 
continuing  vigilance    and  trOuble- 



 

makers      must      be     dealt    with 
firmly." 
Dr. Kurian said that it was the Congress 

who engineered the whole thing. Actually, it 
is we who reached there first. And it was not 
we who had collected 600 people and incited 
them. It was not the Congress people who  
collected these people. 

Sir, it was a dispute between ths Naib 
Imam and the Waki Board. what has 
disturbed, us most. . . . 

SHRI MAHAVIR TYAGI: la it true that 
the girl was shot dead ia her house? 

SHRI OM MEHTA: Let me repeat. The girl 
is alive. She has given a statement. 

DR. K. MATHEW KURIAN: The 
statement is police fabricated. I can assure you 
that if there is judicial inquiry it will be seen 
that it is a fabricated story by the police. You 
institute a judicial inquiry and w« are 
determined to prove it. 

DR. RAMKRIPAL SINHA: Th« charge is 
very clear. The Government says that the girl 
wag killed i* the market place. 

SHRI MONORANJAN ROY: What about 
her father? Why are you silent  about  that? 

SHRI OM MEHTA: Sir, they should have 
patience to listen. 

SHRI MAHAVIR TYAGI: Has it 
come to your notice that the girt is 
dead? • ;    M 

SHRI OM MEHTA: Sh« is not dead. She 
is alive. 

SHRI MAHAVIR TYAGI: Was she fired 
at in her house? The girl mad« the statement 
that she was in her house when efae was shot. 

SHRI OM MEHTA; She has herself given 
statement tlhat she was shot when she was in 
the market place. Perhaps he went there after 
many days. (Interruptions). On that day he 
never went there. He went thers afterward*.    
Any    evidence can    b* 

SHRI MONORANJAN ROY: On a point  
of order. 

(Interruptions) 

MR. DEPUTY CHAIRMAN: Dr. Kurian, 
Mr. Rabi Ray, Mr. Monoran-jan Roy and Dr. 
Ramkripal Sinha, you must behave yourself. 
What is this? Listen to hie reply. You do not 
expect that the House should near only you 
and not hear the Minister. That is not the way. 
Dr. Kurian has had his full say and the 
Minister is replying. What is the use of bar>-
racking like this? You are not going to gain 
any point by barracking. It only weakens your 
point. 

SHRI OM MEHTA: Another paper, 

Hindusthan Standard from Calcutta.: wrote in 
its editorial: 

"Prompt and firm    poitce action contained 
the Delhi rio.t on unday . which      otherwise      
would      have wrought  a  far  greater  havoc 
in a wider sphere. The foremost danger was 
that violence, could easily have acquired or 
been  given  a communal twist which, in a 
highly    con-.. gested   city   of mixed     
population, would    have    sreated  a    
disaster--That this did not happen should   go 
to the credit of the Taw and order anthority    
which lost no time     In taking   a    decision  
and    putting it into effect." 

DR. K.  MATHEW KURIAN:  They write 
from Calcutta: 
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connected     afterwards.   .   . (injerup-tions). 

 
MR.   DEPUTY   CHAIRMAN:   Truth 

will reveal itself. 

 



 

SHRI OM MEHTA: Whatever it U. they 
have  got correspondents here. 

"Surprisingly, or perhap3 because the 
party politicians with blinkers on cannot 
look beyond their immediate narrow 
interests or afford to neglect any 
opportunity to malign the Government, 
some oppsition parties attacked the police 
for committing excesses. Even if the 
charge is partially true, the fact that 65 
policemen were injured and the fear that 
that situation, if not im>-mediately brought 
under control, could lead to perilous 
consequences would justify the alleged 
severity of police action. Whatever the I 
issue and the provocation, the crowd could 
never be allowed to take the law into their 
own hands." 

This is not our statement. This is an 
editorial in the Hindusthan Standard, 
Calcutta, of 5th February 1975. 

Sir, I can again assure my friend, Dr. 
Mathew Kurian, that it is not a figment of 
our imagination. These are the facts. We 
are not trying to communalise the 
situation. We are trying to contain the 
situation and we are trying to help those 
poor people because the ruffians and 
others who incite people never come out 
when such things happen. They imme-
diately go and take shelter behind the 
doors. It is the poor people in the streets 
who become Victims (In. terrMptlons). 
The crowd was throwing stones, 
brickbats, acid bulbs and bottles. I myself 
had gone into the street. If anybody had 
gone there, he would have found it 
difficult to imagine how these police 
people escaped death. Two of them got 
even etab injuries. 

DR. K. MATHEW KURIAN:    Why 
are you afraid of a judicial enquiry? 

MR.    DEPUTY   CHAIRMAN;    Mr. 
Abdulla Koya. 

SHRI B. V. ABDULLA KOYA; Mr. 
Deputy Chairman, Sir, my friend, Dr. 
Mathew Kurian has, I think, narrated 

these  happenings     in  a  better way. Any 
peace-loving man in the country would be 
extremely sorry for    what happened in  
the  Jama Masjid    area on February 2 and 
thereafter. But to my  great  astonishment  
and  anguish, I find  that  the  Central  
Government has not shown the same 
anxiety   and sympathy and their handling  
of the situation has been far from satisfac-
tory. Even now people there are passing 
through great miseries and hardships. Even 
yesterday I was there and found out how 
the daily wage earning peopie have been  
starving for    the last two  weeks. It is  
reported    that fourteen  lives  or perhaps  
more—because many of the outsiders who 
had been dwelling there near Jama Masjid 
might have died and nobody could give 
their1  whereabouts!—have  been    lost 
due to police shooting  and burn injuries. 
They say that people have been shooting 
from house-tops. I would like to ask the 
Minister whether he    can prove that any 
single policeman was injured by    
shooting     or   had died, whereas 
hundreds have been injured or hospitalised  
and many have been put under arrest 
without any specific charges.  Numberless  
have been  rendered   homeless   and   
jobless,   thrown at the mercy  of charity     
and relief work by the voluntary 
organisations. These people have been 
indirectly criticising every organisation, 
but I would like to tell them that it is the 
voluntary   organisations   which   give   
them succour   by    distributing   milk    
and wheat flour etc. daily for these people 

SHRI OM MEHTA; We are also doing 
that. 

SHRI B. V. ABDULLA KOYA; But 
nobody has seen that. I am told even 
that it is very difficult for any Con 
gress Member to move about in the 
area because people have lost their 
confidence in them. But none of the 
Cabinet Ministers, including the Prime 
Minister or not even the President 
thought It fit at least to express sym 
pathy. ; ;\;   • wl^&s&n 
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The Imam, at least now, has been 
released, but not his son or hundreds of 
the innocent people who were rounded 
up indiscriminately, not only from the 
Jama Masj id area, but from even distant 
places like Sand Jumna Area and Bara 
Hindu Rao. 

It is absolutely the duty of the Central 
Government to order immediately a 
judical enquiry and to punish all guilty 
people including police officers. When I 
say all guilty people what I mean is, if 
you find any of the Imam's people also 
guilty, they should also be punished. It is 
the duty of the Government to make an 
inquiry and find out who are really 
guilty. It is no use making some 
statements here in the Parliament. 
Adequate compensation should be given 
to the riot victims. When we try to look 
into the causes of this unhappy incident, 
we feel very strongly that even the Delhi 
Administration and the Wakf Ministry 
have bungled very miserably in tackling 
the situation dispassionately. Police 
atrocities of shooting down young men 
even from the interior areas and at second 
and third floors of residential buildings 
have been reported. A young lady aged 
nineteen, a student of the Delhi College, 
has received bullet injuries while she was 
doing her needle work and has been 
hospitalised. Shops were plundered and 
set to fire even during curfew hours when 
Police people were patrolling,. 

It is a shame that such things happened 
during the regime of Shrimati Indira 
Gandhi for whom I too have got some 
respect arid regard. But I feel so bad when 
such things are happening in her regime 
especially when she proclaims to be a 
champion' of minorities. Therefore, I 
conclude by saying that nothing less than 
a judicial enquiry would satisfy the 
suffering thousands, of the locality. 

Incidentally, I would like to imform 
the Congress Benches that during the 
regime of their opponents, the Jan Sangh, 
we did not have such happenings in 
Delhi. It is the duty of the Congress 
people to order at least for 

an enquiry to prove that some of our 
friends in the Jan Sangh had a hand in 
this matter. Without doing that, even if 
you say thousand times that Jan Sangh or 
others might have done this, we are not 
going to believe you. 

SHRI MONORANJAN ROY; What 
about the judicial inquiry? No reply to 
that? 

SHRI B. V. ABDULLA KOYA: 
Nothing less than a judicial inquiry will 
satisfy us. 

DR. K. MATHEW KURIAN: We 
want a judicial inquiry. Do not go by the 
reports of the police officials 
(Interruptions). 

SHRI MONORANJAN ROY: Sir, let 
him say, "Yes" or "No". 

MR. DEPUTY CHAIRMAN: Mr. 
Roy, please take your seat. The Minister 
will say what he wants to say. 

SHRI OM MEHTA: Sir, there are two 
or three relevant questions which have 
been raised by Shri Koya. He asked how 
many police people were injured and 
how many of them received bullet 
injuries. The total police injuries in tb.e 
area were 96 and the injured were 66 on 
2nd February, 2 on 7th February and 28 
on the 14th February.   . 

SHRI B. V. ABDULLA KOYA: By 
stone-throwing? 

SHRI OM MEHTA: Out of these 
people, 18 were seriously injured and one 
of them was injured by a bullet and it 
was from a . 12-bore gun which is never 
used by the police. It is a . 12-bore one 
which is not used by the 
police .........     (Interruptions).   Sir,   we 
do not want to take any revenge 
against  any  innocent  people. We 
would like" to assure again that Mrs. 
Indira Gandhi's Government is the 
greatest prote<rtor of the minorities 
which safeguards the interests of the 
minorities ___   (Interruptions). 

DR. K. MATHEW KURIAN: It is the 
joke of 1975. I think it is the greatest 
joke of 1976. 
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MR. DEPUTY CHAIRMAN: Dr. Kurian, 
if it is a joke, you don't have to shout about it. 

. DR. K. MATHEW KURIAN: It is not only 
a joke, but it is also a cruel joke. 

MR. DEPUTY CHAIRMAN: You don't 
shout about it. If it is a joke, you enjoy the 
joke. 

SHRI OM MEHTA: Sir, if we try to protect 
the people against arson an<3. loot, even then 
we are blamed and if we don't protect them 
then also we are blamed. 

SHRI HAMID ALI SCHAMNAD: Our 
only plea is for the appointment of a judicial 
committee for inquiry. We will be satisfied 
with that. Let there be a judicial inquiry into 
tha incidents. 

DR. K. MATHEW KURIAN: At least for 
the sake of the stability of the Kerala 
Government have a judicial inquiry. 

SHRI OM MEHTA: Sir, I will request Dr. 
Kurian again not to politicize the issue. He 
has been trying again to do that with the 
friends of the Muslim League. 

SHRI B. V. ABDULLA KOYA: When he 
refers to the Kerala coalition, I happen to be a 
party to that andi therefore, when he tfcrow« 
you a challenge, there is trouble. 

SHRI OM MEHTA: Sir, about the 
inquiry..... 

SHRI RABI RAY: Mr. Koya, are you then 
going to quit the coalition? 

SHRI OM MEHTA: Sir, about the inquiry 
I have already *aid. 

SHRI MONORANJAN ROY: Sir, judicial 
inquiry must be there. 

MR. DEPUTY CHAIRMAN: Mr. 
Roy, let the Minister speak. If you 
people do not want to hear hba, I 
will wind up the Calling-Attention 
debate. ' 

SHRI OM MEHTA: Sir, the area is under 
curfew now. Some people have been injured 
and they are in the hospitals and we are trying 
to see that normalcy is restored in that area. If 
immediately an inquiry is ordered, again they 
will lose their patience... (Interruptions) .. But 
we are watching the situation, Sir, and we will 
also consult the honourable Members as to 
what is to he done in future. 

Sir, he also mentioned about the release of 
those who have been arrest*. ed. Sir, we 
would again like to say that we have no 
grudge against those people who are innocent. 
As soon as normalcy is restored there and if 
we find that there are some people who have 
been unwittingly arrested in the crowd, we 
will certainly release them. 

PROF. RASHEEDUDDIN KHAN 
(Nominated); Sir, the recent happenings in the 
Jama Masjid area constitute a serious issue 
which should neither allow the Government to 
come out with facile and complacent 
statements as if nothing extraordinary 
happened there nor give an opportunity to the 
Opposition parties to fish in troubled waters. 
The fact of the matter is that all of us remain 
unconvinced about the way the statement has 
been made. I say this because the happenings 
there should neither be given a communal 
twist nor should they be politicized. But 
having said that, I would also add that it 
should not be under-estimated either. 

Three aspects of the problem are involved. 
First ip the problem of the role and worl% of 
the Wakf Board. Second is the question of 
accession to the Tmamat' of Jama Masjid. 
Third is the problem of the role and res-
ponsibility of the police and those in charge 
of the problems of peace and security of the 
people. 

Sir, how do we link up the work of the 
Wakf Board with Tmamat'? A« far as I 
am«*:oncerned, it is not very clear. Let me 
start with the question of Tmamat'. This is for 
the first time after independence that the 
question «f Tmamat' to Jama Masjid has 
arisen, 



 

Jbecause the old Tmam' wag there when India 
became free and the question has arisen now. It 
is also a fact, as Dr. Z. A. Ahmed mentioned, 
that in *Darul-Salaam sometimes the right of 
heredity is also maintained. But it is also an 
important factor that on the question of 
'Imamat' the 'Ijtama of Ulema' is called for. 
While speaking of the 'Ijtama of Ulema' it is 
also understood that unless you have the 
"whole situation of 'Darul-Salaam', probably 
the question of 'Imamat' does not arise. 
Therefore, I would appeal that in view of the 
fact that Abdulla Bukhari hag been released 
and also that Mr. Qureshi has offered to arbi-
trate, the whole question has to be examined 
not only from the angle of accession  but what  
is the  consensus 

My submission, without looking ■wise after 
the event, is that the problem has not been 
solved in the manner in which it should have 
been solved years back in 1973, in July 1973, 
when 'Dastar Bandi' took place. I would also 
suggest that in a framework of free expression 
people sometimes use abusive expressions. If 
the 'Imam' of Jama Masjid has allowed 
feimself to speak in the manner which is not 
expected of 'Imam', that i* another matter 
altogether. But th« ■question of succession 
should not be twought in. 

Sir, the working of the Wakf Board, if I 
may say with due respect, is far from 
satisfactory. According to a conservative 
estimate about Rs. 4000 crores is locked in 
Wakfs in India. This is based on conservative 
estimates. I would suggest that the whole 
working of the Wakf Board be modernized 
also. The working of the Wakf Board is the 
working of an autonomous institution. I think 
that persons who are part of the ruling party 
must take a concerted action. 

Lastly, I will say that the police has 
exceeded its limit while handling the whole 
situation. Whenever the question of peace 
arises, the police usually exceeds the limit. 
Half of what my friend, Dr. Mathew Kurian, 
has stated is right    If one ei the accusa- 

tions made by the Opposition Parties is right, 
it is a matter for concern. This aspect has to be 
investigated. What has actually happened in 
Jama Masjid, as far as I think, is not between 
one community and another community. It 
was excessive mishandling of the situation by 
the police, out of fear, out of apprehension. I 
would request Mr. Om Mehta to understand 
the problems of the Muslims also. In a 
predominantly Muslim area, a little more 
imagination is called for. I would entirely 
agree with the proposal made by almost every 
member from the Opposition that a judicial 
inquiry is called for. Why should there    be    
any    hesitation    on    this 
account?  ------- (Interruptions). 

SHRI   HAMID   ALI   SCHAMNAD: 
Unanimous   view. 

PROF. RASHEEDUDDIN KHAN: The 
question of the loss of life and property is also 
to be investigated. Destruction has taken place 
on a large scale. I would also suggest that 
apart from an amicable settlement of the 
question of 'Imamat', you should also consider 
ways and means of including Muslims in the 
Delhi Police. One way in which the problem 
of West Bengal was solved by Mr. Siddharta 
Shankar Ray was a big inclusion of the 
Muslims in the Police. Sir, I think if we have a 
balanced police force it will certainly 
contribute to harmony. Therefore, I will end 
up by saying let not tlhe Minister of Home 
Affairs be composed. When the cir-i 
aumstances are out of all proportion, it is good 
to be somewhat agitated. I would like Mr. Om 
Mehta to be somewhat  agitated. 

SHRI OM MEHTA: I assure my friend that 
I am equally agitated because I know that 
when this law and order problem comes up, 
some innocent people are hurt. We are trying 
that these things are not repeated in Delhi 
which is a congested city. He has rightly said 
about the Delhi police. We are trying to raise 
the percentage of Muslims in Delhi police. 
We have given special instructions to Delhi 
police to recruit more and   mora  Mualima   
in  Delhi  police. 
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[Shri Om Mehta] The other points he 
has raised    are mostly about Imamat and 
WaM-and it is for them to clarify their 
position. I have nothing to say about it. 

 
 



181 Calling Attention       [ 19 FEB. 1975 ]       to o matter of 182 
urgent public  imvortanc* 

 
MR. DEPUTY CHAIRMAN: Mr. 

Yunus Saleem, you spoke for fifteen 
minutes and you should have no cause 
for complaint. 

SHRI MOHAMMAD YUNUS 
SALEEM: The way that he is relating a 
story, an absolutely irrelevant story, he is 
wasting the time. 

 

 

SHRI B. V. ABDULLA KOYA: Not 
only you but even Mr. Ibrahim Sulai-
man Sait, President of the Muslim 
League, could not see him. 

 
SHRI MOHAMMAD YUNUS 

SALEEM: Sir, on a point of order. Sir_ it 
is absolutely incorrect to state that Mir 
Mushtaq Ahmed was not » member of 
the Wakf Board. 
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MR. DEPUTY CHAIRMAN: But, 
that is not a point of order. 

SHRI MOHAMMAD YUNUS 
SALEEM: It is an incorrect statement of 
facts. 

 
MR. DEPUTY CHAIRMAN:      You 

will have to wind up now. 

  

 

MR. DEPUTY CHAIRMAN: Now I 
have called him. You have been taking 
minute after minute. 
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(Interruptions) 

MR. DEPUTY CHAIRMAN: I won't 
allow you to have a running dialogue 
with the Minister. You have asked lor 
certain clarifications and he is replying to 
them. 

(Interruptions)



187 Calling Attention       [ RAJYA SABHA ]       to a matter of        188 
urgent public  importance 

■ 
 

(Interruptions) 

jLalit Narain Mishra is the man who has 
gone 

MR. DEPUTY CHAIRMAN: Mr. 
Rajnarain you should be prepared to 
listen to him. Now, there are three more 
names, but we have taken quite some 
time and I am not going to be as liberal 
as I have been, but I will permit them of 
course; I will give them two minutes 
each. 

SHRI M. KADERSHAH (Tamil 
Nadu) Mr. Deputy Chairman, Sir, the 
dispute between the Imam and the Delhi 
Wakf Board could have been avoided by 
settling the issue of the Imamat well in 
time and by following the accepted 
principle of the hereditary succession to 
the Imam-hood and the charges, if any, 
against the Naib Imam could have been 
disposed of this way or that way through 
the accepted channels of inquiry and 
decision. The subsequent riots on the 
issue and the loss of 12 human lives does 
not speak well with the Delhi 
Administration and the Delhi Wakf 
Board. This is becoming a common 
feature that on very flimsy and minor 
issue the lives of human beings are lost 
and Government do not sincerely try to 
curb this tendency on the part of local 
and district officials in charge of 
maintenance of public security. 

The Government while taking the issue 
to its courts has denegrated itself from the 
federal Government to a level of a local-
self Government. The autonomous 
character of the Delhi Wakf Board and 
the Jama Masj id Management has been 
tampered with and it does not speak well 
that such minor matters of local character 
should be handled by the top politicians 
of the ruling party at the Centre. The 
autonomy is an eyewash with the 
Government in Delhi and the dictatorical 
tendencies On th part of Congress leaders 
are fast increasing. I would appeal to the 
Prime Minister to put a check on euch  
rising   tendency. 

• In case the Government felt that the 
functioning of the Delhi Wakf Board was 
not up to the mark and the Board was not 
able to solve the issues of the Jama Mas j 
id, proper steps for reconstituting the 
Board could have been taken instead of 
keeping the dispute pending till it took 
the ugly turn. The Muslim population 
was not even aware of the dispute till 
February 2 when the riots broke out and 
the Naib Imam was arrested. The Wakf 
Board slhould have taken apropriate steps 
to inform the Muslim population about 
the so-. called allegations against the 
Naib Imam and its decision not to allow 
him succeed his father. 

I would like to know whether the 
crimes alleged to have been committed 
by the Imam attracted the provisions of 
MISA. Is it a fact that the Imam used to 
deliver anti-Congress and pro-Jaya 
Prakash Narayan speeches inside Jama 
Masjid? I would also like to know 
whether the Wa^ Board has powers to 
nominate successor to Imam. In this 
connection I want to know whether the 
Imamat of Jama Masjid has been 
recognised by the Wakf Board, or by any 
other convention, as being hereditary. 

I would also like to know whether it is 
advisable for the Government to permit 
Mr. Qureshi, Minister of State for 
Railways, to mediate in the dispute 
between  the  Imam  and  the     Wakf 



 

33oard, of which another Minister of the 
Central- Government^ Mr. Shah Jfawaz Khan, 
is the Chairman. 

Again, along with my colleagues, I would 
appeal for a impartial judicial inquiry. 

SHRI OM MEHTA: Sir, he has given. 
1 SHRI VEERENDER PATIL (Karna-taka): 
Sir, while replying, I want him to clarify one 
point. It hag been repeatedly said from this 
side that when the Imam was arrested under 
the provisions of the Indian Penal (Code, why 
was he detained under MISA subsequently? 
Because they have given solemn assurance to 
this House and also the other House that the 
MISA is going to he used only against 
smugglers, blackmarketeers and anti-social 
elements. Let him clarify this. 

MR. DEPUTY CHAIRMAN:  I want 
. you to reply to Mr. Kadershah first, 

and then ,if you want you can reply 
to the other thing because, otherwise, 
it  is  very  difficult.    The Member is 

•on this legs  to a«k  questions. 
SHRI VEERENDRA "PATIL: Let him 

clarify this. 

SHRI OM MEHTA: Sir, I have already 
replied to all.the points raised by my 
honourable friend, and he has given some 
suggestions also. But I will inform him that it 
was not that he (the Imam) was delivering 
anti-Indira, or anti-Government speeches. 
There was a dispute between the Wakf Board 
and the Naib 
Imam. He has ______  

(Interruptions) 
MR. DEPUTY CHAIRMAN: Mr. 

Rajnarain, I have told you just now that he 
will reply to Mr. Kadershah. 

SHRI OM MEHTA: If Shri Kadershah   
allows   me,   I  will   read   from another  
editorial  of   "Malk-o-Millat" •whose Editor is 
a Muslim. 

 

MR. DEPUTY CHAIRMAN: Mr. 
Rajnarain, I know what I am doing and I am 
very fair in this. You need not draw my 
attention to this. 

SHRI OM MEHTA: I am not reading the 
full text of the editorial. I read only a few 
lines: 

- 
"That so-called Imam Saheb of Jama 

Masjid has again started his disruptive 
activities after a lull of few months. It is 
known that in the past, selfish elements 
have always tried to exploit innocent 
Muslims for their personal ends. Imam 
Saheb is also at the same game now and in 
the name of repression of Muslims, he 
wants to instigate them. The task before the 
Muslims is to act with wisdom and care. 
They should not allow misuse of the slogan 
Allah-hoo-Akbar in the manner of Muslim 
League before Independence resulting in the 
Muslims being left in the lurch." 

So, Sir, it was not that he was delivering anti-
Government or anti-Indira speeches. All sorts 
of speeches he was delivering from the portals 
of the Jama Masjid. And I will again say that 
he was arrested under the Sections of the 
Indian Penal Code. Subsequently we thought 
that his return to the place may result in a 
great disorder. When some representatives of 
the people came to me and said that ori Friday, 
the 7th, there should not he any curfew at the 
time of Namaz, I requested the Delhi 
authorities not to have any curfew at that time. 
And what happened? When we were having 
the meeting of the Consultative Committee—
Mr. Rajnarain was there— at that time the 
news came that again a crowd has gathered 
and attacked the police. Two policemen were 
injured but for the incidents on the 2nd ol 
February, for the incidents of 7th of February 
and for the incidents of 14tlh of February, 
people have praised the police for  the 
patience  and forbear- 
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[Shri Om Mehta]. 
aace with which they acted on those 
occasions when police people wer« 
injured. It was not only two police people 
who were injured; there were many more 
who were injured. About 28 were injured 
and still the police did not use any Are 
arms and all the national dailies which are 
coming from Delhi have praised the 
patience with which they acted. 

 
MR. DEPUTY CHAIRMAN: Mr. K. 

ChandraSekharan. 
SHRI K. CHANRASEKHARAN 

(Kerala): Mr. Deputy Chairman, Sir, I 
shall confine myself to 'just three points 
and leave the matter. Sir, it was very 
amusing, if I may say so, to hear the hon. 
Minister's speech that Government have 
got nothing to do with the dispute and that 
in the matter of arbitration. Government 
have absolutely no hand in the matter. It 
is impossible to imagine, Sir, that Mr. 
Qureshi could have agreed to take up the 
arbitration without the consent and 
agreement of the Government at the 
highest level. May I say, Sir, that 
Government had foreseen the demands 
that are likely to be raised in this 
discussion and are trying to stall the 
effects of this discussion by nominating 
Mr. Qureshi even earlier than these 
discussions. A definite modus operandi is 
in 'evidence in the whole matter as is 
evident by the appointment of the Mathew 
Commission before Parliament has begun 
its session. Now, Sir, in the case of this 
particular grave matter which is to be 
discussed here, it already came in the 
newspapers that Mr. Qureshi has agreed 
to abritrate. 

Then, Sir, the other important thing that 
I would like to place before the 
Government is that probably for the first 
time in this country, the Preventive 
Detention law has been used against a 
religious leader. Sir, the Preventive 
Detention law has not been used, if I 
know a right, even against 

Anand Margis, Anana Marg being 
probably very much the scare of the 
Governm'ent. But it is moat unfortunate, 
Sir, that the Preventive Detention law has 
been used against a religious leader of a 
minority  com-   a 
great massive scale in mv State of Kerala 
where the Jacobite Christians, another 
minority, are very much ridden with 
disputes, and it would be possible for the 
Government to preventively detain them. 

The third thing that I suggest is that this 
Wakf Board under the chairmanship of 
Mr. Shah Nawaz Khan, who behaved aa a 
coward at the time of the incident, has 
absolutely no reason. or justification to 
exist. The sooner thig Wakf Board is 
dissolved and a new Wakf Board is 
constituted the better it would be for the 
Muslims in that area. I would also suggest 
that the Wakf laws be properly amended 
so that the system of nomination by 
which Wakf Boards are constituted is no 
longer there. 

SHRI OM MEHTA: No new points 
have been raised; I have replied to all the 
points. About nomination, that is under 
the Act—whatever they are doing—and 
they are nominating. 

SHRI KHURSHED ALAM KHAN 
(Delhi); It is very difficulty to say 
something in two minutes. 

MR. DEPUTY CHAIRMAN: You 
have to say because I cannot be giving 
more time now. We have taken two 
houjrs. This is the maximum time that we 
have taken on a Call Attention Motion. 

SHRI KHURSHED ALAM KHAN: 
The second of February, 1975 was one of 
the most dismal days in the lives of about 
half a million people of Shajahanabad 
after 1857. The whole incident is most 
unfortunate, and it is all the more 
deplorable that it is being 'exploited by 
the various communal parties for their 
political enda^ 
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AN HON. MEMBER: Including the 
Congress. 

SHRI KHURSHED ALAM KHAN: Well. 
I must say that it is not the Congress but it is 
the most communal political parties, and 
Congress is not a communal party... 
(Interruptions). Why are you getting worked 
up? Please listen. 

The  incident  of 2nd February  has its origin 
in the lack of communication between   the   
Imam   and   the   Wakf Board.    It must be said 
to the credit of  the  Wakf   Board  that  they  
have inherited a rich legacy of difficulties from 
the previous Wakf Board appointed by the Jana 
Sangh when they were in power in Delhi.   
However, there is one thing which is very clear 
that in     J all these things, the communal 
parties have tried to play up the game of 
exploiting the sentiments of the Muslims.  It is 
to the credit of the Muslims that  they  haVe 
seen    through  their game and have not played 
it according to their wishes.   There is also an-
other     revealing  fact.    If  somebody looks 
into the issue of papers like the Organiser,   the  
Motherland    and  the Pratap before the 1st of 
February and after the 2nd of February, 1975, it 
will be s'een that before the 1st of February the 
Imam was described as an evil,  and  all such  
things  were  said and written about him; but 
after the 2nd February the same Imam became a 
hero; he was treated as a hero.   It appears to me 
that there is a great 'element of serecy and 
surprise about the fire which was  set  to about  
20 shops in rear of the Mosque and the Jamia 
Hotel.    It is reported that the mob was led by 
one of the ex-municipal counsellors of the party, 
which is responsible    for    creating    all     the 
trouble in the area. 

AN HON. MEMBER: It is the Jana Sangh. 
SHRI KHURSHED ALAM KHAN: You 

have put the word in my mouth. Similarly, the 
people from the other side were saying why 
they should not go to the mosque. But these 
Were the gentlemen who burnt three mosque 
in 

the Sadar Bazar area 0nly in last May Now, 
Sir, what is the ailment of the Wakf Board? 
This Wakf Board has failed to do its duty. 
With due respect to the Chairman of the Wakf 
Board, though he is a fair-minded person, I 
feel that he has no time. A person of the status 
of an Additional Secretary of the Government 
cannot find time for such a work. Therefore, 
the Wakf Board Chairman should be replaced. 
In fact, the Wakf Board should be abolished. 
There is need for appointing an Administrator 
for the Wakf Board immediately. 

Another important thing is that the Wakf 
Act itself is outdated and needs 
comprehensive amendment which must be 
carried out immediately. This is very 
important. 

As for the Delhi police, recruitment to the 
Delhi Police will alone not solve the problem. 
I would request the Home Minister that he 
should see to it that minority people are 
recruited in the Border Security Force and the 
Central Reserve Police because they alone are 
responsible for maintaining peace and 
communal harmony. 

SHRI OM MEHTA: Sir, some good 
suggestions have been made. We will try to 
do whatever is possible. 

MR. DEPUTY CHAIRMAN: Shri 
Rajnarain.   Special mention. 

REFERENCE TO SHRI RAJNARAIN^ 
ARREST 

 


